209 -Written Answers

-, "'.

(b) the nomber of vilages that are yet
to be provided with dru:kmg water facills
ties ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP.
MENT IN -THE MINITSRY OF AGR{-
CULTURE (SHRI RAMANAND
YADAV) ¢ (a) 23,833 villagés have been
fully covered with drinking water supply
upto 31,12.1986.

(b) 16,927 villages (including™" partially
covered villages) and 25,000 habitations
are yet to be provided with drinking water
facilities.

Mipimum Wages for Agricultaral aod

- Construction Worl_:ero
732. SHRI  ARIF MOHAMMED
KHAN : )
SHRI AMARSINH RATHAWA:
SHRI KAMLA  PRASAD
RAWAT : :
Will the Mm:tter of LABOUR be

pleased to state :

(a) whether Government are aware
that some of the State Governments have
fixed minimum wages for agricultural and
construction workers at a level which will
keep them permanently below the poverty
line ;

(b) if 8o, the reaction of Government
thereto; and

-

(c) the steps proposed to be taken in
this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : (a) to (c). The¢ employments
in agriculture and construction industry
fall primarily under the sphere of State
Governments who  determine minmum
wages in these employments. Each State

assesses its local conditions and follows |

suitab® criteria while fixing the minimum
wages. State Governments have been
advised to take into consideration all
releyant considerations including poverty
line while fixing minimum wages.
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Setting up of TV Centre in Mnllppﬂ-
- rln District of Kerala . 4

733. SHRI G, M. BANATWALLA :

,AND BROADCASTING be pleased’ to
“state

(a) whether Government . propose, to
set up a TV centre,in Malappuram  disricy
of Kerala durins 198?' and .. .-

i Y o

(b) nf no, the stepa taken in  this

direction ? o

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMA'I'IQN AND
BROADCASTING (SHRI A XK. PAN} A) :
(a) and (b). The existing low power (10,0W_)
TV transmitter at Dibrugarh is under
replacement by a 10 KW TV transmitter,
it has been decided to install the said
transmitter at Malappuram on its releage.

TV Facilities for Rajnandgaon District
. of Madhya Pradesh

734, SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

(a) whether Qoverament propose to
bring the District of Rajnandgaon of
Madbya Pradesh under the TV network ;
and *

-
r

(b) if so, the details of the proposal ?

* THE MIN[STER OF STATE OF THE
INFORMATION AND
BROADCASTING (SHRI A. K/ PANJA) :
(a) Yes, Sir.

(b) The Seventh Plan of Doordarshan
includes a scheme for replacement of the
exisling .1 kilowatt TV  &ransmitter at
Raipur by a 10 kjlowatt transmitter, On
completion of this project, substantial area
of Rajnandgaon district i§ expected to be
covered by TV service.

Draw of Lots by Cooperative Grosp
Housing Societies

- 735. SHRI KAMAL CHAUDHRY :
Will the Minister of URBAN DEVELOP-
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MENT be olassed 0 rafer to the reply
" given tp Unstarred Question No. 896 on

o 16 Nulmhar. 1086 regarding .draw of

. fuls By ewoperhtive sroup bousing societies
and #tate }
~ {n) the dates on which action was
fultiated  mgaint e six  defaviting
eacbenative  group hnunln: socleties for
violating rules fr not condutting draw of
lots with prior approval of Dethi Develop-
mumt Authorlty and Registtar of Coopera.-
- tive Sqcieties ;

(b} whethet
repeived aalnm any of thege socleties fof
pot u]ﬂmg yeurly clections as required
undet Rulé 62 from May 1983 to June,
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1986; net holding Hatutbry Angug)
Geaeral Mectings in 1984, 1985 and qot
submitting  audited accounts: bolding
offices by office bearare for mare than two
capsecutive terms ; and violating other

m'es, bye-laws and c]mcmfﬂ. ard

{c) if vo, the acuon taken againg} these
tocieties ?

THE MINISTER OF STATE IN THE
MINISTRY OE URBAN DEVELOPMENT
SHRI DALBIR SINGH): (a)and (b),
Relevant information is glven in the siage.
ment belaw.

- {¢) Relevent information is given in the
statement 11 balow.
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1. Maeaduban Coop.
Group Housing
Society Lid.

7
2. Dr. Zakir
»  Hussain Coop.
Or, Housing

society Ltd.

3. Kangra Adarsh
Coop. Group
Housing Socicty
Ltd.

" 4, State Bank of
India Subordi-
nate staff Coop.
Gr. Housidg
Society Ltd.

5. Anand Lok Coop.

Gr. Housing
Society Ltd.

6. Central Govt.
Services Coop.
Land and Gr,
Housing Society
Ltd.

4

’
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Statement-1I '

On 9.9.86 enquiry under section 55 of the Delhi Co-
operative Societies Act 1972 hag been initiated. The
enquiry has been completed. On the basis -of the report
_of the enquiry officer a show-cause notice has been issued
on 5.2.1987 to the Socisty 10 explain reasons as to - why
the management of the'society sbould not be superseded,
under Section 32 of the +#aid Act. The erquiry under
Section 59 of the said Act is in progress.

Oo 1.6.84 an enquiry Uls 55 of D.C.8. Act 1972 was
initiated but the progress of the same has been held up due
to the stay graoted by the Dethi High Court. Formally an
Administrator was appointed on 7.2.86 after superseding
the Managing Committee of the society but he couid not
take over and function due to the s'ay of the Delhi High
Court. The High Court has further directed the Registrar
to hold the e'ections before 20.4 87 after finalisation of
the Membership list.

Since no complaint against the society as in column (b)
of Annexure I has been received, no action is required to

" be taken in this respect.

On 9.9.86, an enquiry Uls 55 of the D.C.S. Act 1972 has
been initiated and the same is in progress.

.

The Enquiry u/s 55 of the Delhi Coop. Societies Act,
1972 was initiated on 4.12.86. A show - cause notice for
violation of Directive of Registrar Coop. Societies and
Requisition for holding fresh Election of the M.C. was
issued to the Society on 6.11,1986 and 4.12.86 respecti-
vely. The High Court vide order dated 9.1.1987 'in the
C.W.P. No. 60 of 1987 restrainegthe Registrar Co-
operative Societies from taking any action pursuant to the
above order. '

S

Enquiry U/s 55 of D.C.S. Act 1972 was initiated against
the society on 22.5.85. Oau the basis of the Enquiry
Report a show cause notice under Section 32 of Delhi
Coop Societies Act, 1972 wag issued to the Society,
which has filed a reply to the notice and the reply is under
consideration.





